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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
AT PRINCIPAL BENCH, NEW DELHI

(In M.A. 63 of 2024 in O.A. No. 199 of 2023)

Kapil Dev & ors. e Applicants
VS.
State of Punjab & ors. Respondents

Objections by Applicant against impugned reply dated 05-05-2025 with false and
wrong information filed by Respondent No. 4, DGM Projects, Punjab Mandi
Board with intent to run away from lawful duty imposed under SWM Rules 2016
shift the responsibility on private contractor & MCL- with humble request to set
aside the reply and take action against the DGM for such deliberate act of

submitting wrong information before this Hon’ble Tribunal.

Hon’ble sir,

Respectfully sheweth,

The Applicants humbly submit that based on Solid Waste Management Rules
2016 the PPCB had issued directions dated 16-01-2024 to Respondent Punjab
Mandi Board to properly handle and manage the solid waste and to ensure that the

solid waste is segregated & disposed off in an environmentally sound manner and

further District Mandi was to prepare a DPR regarding the Bio-remediation of legacy
waste management placed in the Sabji Mandi premises along with strict ban on Single
Use Plastic. However, the entire impugned Wholesale Vegetable Mandi remains full of
garbage (legacy as well as fresh garbage) and garbage has never been handled in

scientific manner resulting into continuous major environmental damage as well as
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disobeying directions of law by Respondent Mandi Board. Besides earlier produced
facts, the latest photographs pertaining to burning of garbage near residential
locality, traces of burning of garbage at many other places clearly depicts that
garbage (including plastic waste) is unscientifically disposed of by burning on
regular basis resulting in severe damage to environment and at the cost of

health of Public at large.

Preliminary Objections to Reply dated 05-05-2025:

The Respondent No. 4 has submitted the reply dated 05-05-2025 before this Hon’ble
Tribunal which is far away from the actual and factual condition of impugned location
and instead of any improvement, the present condition of entire Wholesale Vegetable
Market has worsen since last three months.

The piles of garbage has increased and is being dumped along boundary of
residential colony resulting into thousands of tons of garbage in the entire area,
leaving the citizens in the locality to live miserable life and there is always threat of
epidemic in the locality due to breeding of mosquitos and flies due to NO ACTION by
Respondent No. 4.

The leaching of contaminated liquid from garbage is causing damage to the
groundwater table too. Further, the single use plastic is being sold openly and even
the vegetables are sold in very thin transparent single use plastic bags, resulting into
major damage to environment.

The Respondent No. 4, DGM has failed to produce any photograph of the location
near newly constructed building for Static Compactor and again garbage in huge

quantity was burnt on 01-04-2025 and the fire continued till 03-04-2025 but despite
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filing the complaint by Applicant on 01-04-2025, no action was taken by the DC, PPCB
and MCL. The garbage was once again burnt on 06-04-2025.

Further, it was responsibility of Respondent No. 4 to dispose-of garbage scientifically
as per Solid Waste Management Rules 2016 but has entered into contract with
Municipal Corporation Ludhiana to shift the garbage to Tajpur Dump (Primary garbage
dump) where there no adequate disposal of even legacy waste and garbage is

increasing day by day.

PARAWISE OBJECTIONS TO REPLY DATED 05-05-2025

1. Reply to Para No. 1: It is humbly submitted that the paragraphs No. 1 contains
issues raised by the Applicant based on actual and factual conditions, and the
present objections also depict the same violations/issues.

2. Reply to Para No. 2: It is humbly submitted that the objections filed by Applicant
are based on facts, news covered by Media and photographs with GPS
location, thus the denial by Respondent No. 4 is an act of running away from
accepting the facts & taking action on eradicating the actual problem of
garbage dumped and burnt frequently. Even the latest fire incidents, traces of
fire at many places in latest photographs produced herewith also clearly depicts
that the Respondent No. 4 has turned eyes closed to major environmental
damages being done in Impugned Wholesale Market. Therefore, the Applicant
strongly object to the denial by Respondent No. 4.

3. Reply to Para No.3: It is humbly submitted that this Paragraph contains
directions dated 16-01-2024 issued to Respondent Mandi Board by PPCB, so
no objections.

4. Reply to Para No.4:
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Objections regarding Action taken:

A. Objections Regarding Waste Disposal:

The contacts of this para are against the provisions of Solid Waste
Management Rules 2016 & strongly objected by the Applicants. It is humbly
submitted that it is lawful duty of Respondent No. 4 to segregate waste at
source as prescribed in these rules, facilitate collection of segregated waste in
separate streams, handover recyclable material to either the authorised waste

pickers or the authorised recyclers. The bio-degradable waste should be

processed, treated and disposed off through composting or bio-methanation

within the premises as far as possible. The residual waste shall be given to the

waste collectors or agency as directed by the local body”. Further, the
Regulatory Authority PPCB vide orders dated 16-01-2024 has already directed
the Mandi Board to process the legacy solid waste as well as the fresh waste
as per the rules. However, the Respondent no. 4, by going against the SWM
Rules as well as directions of Regulatory Authority, has entered into contract
with MCL to shift the garbage to Tajpur Primary Dump where there is already
more than 25 Lakhs MT of garbage is causing major environmental damage.
Further, despite installation of Static Compactor, the heaps/piles of
unsegregated Garbage has increased by large extent within the impugned
premises and Single Use Plastic is regularly being sold on daily basis in active
connivance with officials of Mandi Board.

REGARDING B. CLEANING AND GARBAGE COLLECTION:

That the Respondent No. 4 has failed to get the impugned market cleaned
through the Contractor M/s The Gill Co-op. L & C Society and besides burying

unscientifically in the ground, the garbage has been regularly dumped along
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boundary wall of locality as well as boundary wall towards Main G.T. Road and
put on fire frequently to dispose of the same in an illegal manner and facts
regarding the same have already been produced as per photographs,
complaints, Media coverage as well as news published in various leading
newspapers in the O.A. 199 of 2023 as well as earlier submission in this
Application. The latest photographs clicked on 04-07-2024 as produced along
with the objections also depicts the same.

The Respondent in Point No. Il has mentioned that the contractor used to dump
the collected garbage at the designated place in the evening after cleaning the
market at night whereas the condition of Vegetable Market as per facts and
photographs produced by Applicants in Original Application as well as M.A. till
date clearly depicts that the wholesale vegetable market has never been
cleaned and the clean areas as shown in photographs produced in impugned
reply by Respondent no. 4 are just to mislead this Hon’ble Tribunal in order to

run away from fundamental duty. Further the Respondent No. 4 has failed to

provide the details about the location of designated place where the 20

MT (as per Page no 103 of reply by PPCB) of garbage was dumped on

daily basis as even Respondent No. 4 has admitted in this impugned reply

that there is no Secondary Dump Site near this location and even the Static

Compactor to collect garbage from localities coming under jurisdiction of MC
has been constructed recently which is not working efficiently as on date too. It
is pertinent to humbly submit here that the contractor M/s The Gill Co-op L&C

Society worked till 31-03-2025 and the garbage which was lying in_huge

quantity at impugned Mandi was put on fire on 01-04-2025 and the fire

continued till 03-04-2025 which clearly indicates that the garbage was never
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cleared from Mandi Board and was earlier buried illegally in ground as well as
burnt frequently. The garbage was again put on fire on 06-04-2025 to
dispose the garbage in unscientific manner resulting in major Air
Pollution. The copy of complaint filed by Applicant with DC, PPCB & MCL
regarding burning of garbage on 01-04-2025 is produced herewith as
Annexure PM-9. Two photographs depicting piles of garbage put on fire on 01-
04-2025 within Mandi Board by Respondent No. 4 are produced herewith as
Annexure PM-10. Two Photographs depicting garbage put on fire on 06-04-

2025 within vegetable market are produced herewith as Annexure PM-11.

As per point No. IV, the Respondent Mandi Baord has entered into agreement
with A2V infra Services and said company is disposing the garbage from
vegetable Market in accordance to SWM Rules 2016. However, such claim by
Respondent No. 4 is far away from the actual and factual condition and may
kindly be rejected and set aside.

Further as Point No. V has agreed that there is no dumping site near the
colonies adjoining market. Therefore, the claim of dumping of garbage to
designated place on daily basis by earlier contractor is incorrect and has no
grounds.

At Point no. VI, the Respondent has accepted that there is 10182.60 Cubic
Meters of legacy waste which corresponds to 2050 trolleys of waste.
Though the legacy waste It is pertinent to humbly submit here that the
vegetable mixed with plastic waste amounts to around 800 Kg i.e. 0.8 MT per

Cubic Meters, which means there is 10182.60 x 0.8MT = 8146 MT of legacy

waste lying dumped in the market till April 2025. From the acceptance by




172

Respondent No. 4, it is clear that the Wholesale Vegetable Market has never
been cleared and garbage was regularly buried/dumped within the premises. It
is pertinent to humbly submit here that after 01-04-2025, the legacy waste has
increased further by around 1000 MT and same is clear from the comparison of
photographs attached in Original Application, Photographs clicked on 01-04-
2025 (Annexure PM-9), and Photographs clicked on 22-06-2025, 24-06-2025,
27-06-2025 & 03-07-2025 depicting huge quantity of garbage adjoining to
boundary wall of locality (a nightmare for residents) produced herewith as
Annexure PM-12. Six Photographs clicked on 04-07-2025 depicting garbage

dumped at various locations (including traces of burnt garbage) at impugned

premises are produced herewith as Annexure PM-13.

Regarding Point No. VIII, any private contractor cannot be given free hand to
dispose of the collected waste outside the vegetable market as it will lead to
dumping of garbage here and there and would lead to garbage menace as
even MCL, the Public Authority is using informal sector and dumping garbage
at large number of illegal points in Ludhiana. It is pertinent to humbly submit
here that even the newly appointed Contractor has never acted as per SWM
rules and legacy waste is increasing day by day in the market & the
Respondent No. 4 has failed to act as on date too. It is evidently clear from
frequent news published in leading newspaper of Ludhiana after 01-04-2025
pertaining to failure in compliance to SWM 2016 by the contractor appointed by
Respondent No. 4. Further the PPCB, regulatory authority too has failed to act
against Respondent No. 4 properly and has imposed fine at Rs 1000/- per day

till the year 2022 which is very less as compare to Environmental Damage
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being done by Respondent No. 4. The News published on four different dates
in leading newspaper from May 2025 to June 2025 pertaining to garbage
menace at impugned wholesale vegetable market are produced herewith has
Annexure PM-14 which clearly depicts that the Respondent No. 4 has made

the impugned Vegetable market. a hell for users as well as residents of

colonies in its vicinity, thus the Respondent no. 4 is still trying to mislead this

Hon’ble Tribunal by shifting the burden of disposal of garbage on the contractor
appointed by it whereas it is prime responsibility of Respondent No. 4 to
dispose of the garbage in scientific way within the premises on daily basis as
per SWM Rules 2016, thus such submission of Respondent No. 4 is liable to be

set aside.

. Reply to Para No. 5: The contents of this paragraph are wrong, misleading and
far away from actual and factual condition of worsening condition of garbage at
Vegetable Market and same are evidently clear from the facts produced above
by the Applicants. Overall, the reply submitted by Respondent No. 4 is false,
misleading & based on arbitrary facts whereas the objections made earlier by

Applicant are true and based on true facts & evidences. Thus, the reply dated

05-05-2025 of Respondent No. 4 is liable to be set aside and appropriate

action is requested against the DGM, Mandi Board as well as PPCB may

kindly be directed to impose Environmental Compensation on

Respondent Mandi Board by adopting formula of EC=PIXNXR xS xLF

for the last five years
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PARAWISE REPLY from Page no. 133 of impugned reply:

1.

Reply to Point No. 1 & 2: That in para No. 4, Point No. VIII at running page
No. 132, the Respondent has mentioned that the the Contractor M/s Yawar
Abass Govt. Contractor is responsible for independently arrange for the
disposal of collected waste outside the market and ensure proper disposal
in accordance with the NGT guidelines whereas in this paragraph,
Respondent No. 4 has mentioned that MCL is responsible for disposal of
garbage as per NGT guidelines. The reply by Respondent No. 4
contradictory to itself. Further, no disposal of garbage is being done
outside the Vegetable Market and piles of garbage are increasing day by
day and it is evident from Annexure PM-9 & Annexure PM-12. It is humbly
submitted that Respondent No. 4 is trying to shift its own responsibility of
processing of garbage in scientific way to Contractor and MCL which is
leading poor condition of Mandi as well as increase in legacy waste at
Tajpur Primary Dump, which is against the SWM Rules 2016 and

Respondent No. 2 itself has mentioned in para no. 2 that the Tajpur

Primary Dump doesn’t pertain to the answering Respondent. Further,

MCL itself has failed to process the legacy waste of Ludhiana city at

Tajpur Dump which is increasing day by day, therefore entering into

contract by MCL is wrong and it would lead to more disaster at

Tajpur Primary Dump. Therefore, such shifting of responsibility by

Respondent No. 4 may kindly be set aside and rejected.
Reply to Para no. 3: That the contents of this para are misleading and
there is ambiguity as how and why MCL agreed to accept Rs 10000/-

against challan of Rs 25000/-. Such act of MCL clearly depicts the active
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connivance of Respondent Mandi Board and MCL. Further, the Applicant
has produced proper facts regarding garbage burning on 31-10-2024 as
well as 02-11-2024 and there is office of Mandi Board in the impugned
market. It seems that the officials of Mandi Board never inspect the
premises physically and allowing contractors to burn the garbage
frequently and same is again evident from traces of fire as shown in
photographs produced herewith in the objections. It is pertinent to humbly
submit here that there has been incident of burning of garbage from 01-04-
2025 to 03-04-2025 as well as on 06-04-2025 and photographs along with
geo-stamp has been produced by the Applicant as Annexure PM-9 &
Annexure PM-11. Therefore, Environment compensation as per CPCB
norms by adopting formula of EC = Pl x N x R x S x LF (consider
parameters like Pollution Index (Pl), number of violation days (N), and
scale of operation (S) & LF as location factor to determine the

compensation amount for period of last five years may kindly be directed

to be imposed on Respondent No. 4.

. Reply to Para No. 4: The content of para no. 4 is false and misleading as
the increase in garbage (Annexure PM-4, Annexure PM-9 & Annexure PM-
12) since March 2025 clearly depicts that the static compactor is not
working efficiently and garbage from Mandi Board is still being dumped in
unscientific manner within the premises. It is further pertinent to humbly
submit here that as per SWM Rules 2016, the garbage should be

processed within premises by Respondent no. 4. Therefore, the working of
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static compactor may be allowed for purpose of collection of segregated

garbage from nearby localities by MCL.

Reply to Para No. 5: The contents of this para of reply are misleading and
Respondent no. 4 is trying to run away from its lawful duty of imposing
strict ban on use of single use plastic within its jurisdiction. It is pertinent to
humbly submit here that Mandi Board collects fee from shopkeepers and
vendors of wholesale vegetable market and it is duty of respondent to
implement the rule of law. It is pertinent to humbly submit here that despite
orders of PPCB, the single use plastic is still being sold in impugned

market as on date and Six photographs depicting sale/lusage of SUP in

wholesale Vegetable Market as on 04-07-2025 are produced herewith as

Annexure PM-15. Therefore, the reply in para no. 5 are liable to set aside

and rejected.

. Reply to Para no. 6: That the contents of this para are wrong and
misleading as the Applicant has produced facts pertaining to burning of
garbage within the premises. As already submitted, the burning of garbage
has not stopped and Applicant filed a complaint on 01-04-2025 with
evidences regarding the same with the DC, PPCB & MCL but no action is
taken by them too.

Overall, the reply dated 05-05-2025 is misleading, false and based on
wrong facts and is far away from actual and factual condition of Wholesale

vegetable market, thus liable to be set aside and rejected. Further, the EC

@ Rs 1000/- per day as imposed by PPCB on Respondent Mandi
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Board is “not adequate” depending upon major environmental issue

created for nearby localities and even that fine of Rs 10,19,000/- has

not been recovered by PPCB from Mandi Board.

Since the Respondent No. 4 has failed to implement the SWM Rules

2016 as well as failed to impose ban on Single Use Plastic, the

Applicant humbly prays this Hon’ble tribunal as under:
Kindly accept our prayer as submitted in Original Application No.
199 of 2023, directions may be issued to Respondent No. 4 to
implement SWM rules 2016 in true spirit without any further delay
(to prevent any spreading of epidemic/disease in the nearby
localities as well as in the vegetable market) and based on the
legacy waste and condition of wholesale vegetable market since
many years, the regulatory authority PPCB may please be directed
to impose the Environment Compensation by adopting formula of
EC =PI x N xR x S x LF for the last five years as deemed to be fit
by this Hon’ble Tribunal and humble request to take action against

the Respondent No. 4 for submitting false and misleading reply

Dol A

/

Dated: 04-07-2025 Er. Kapil Dev
Place: Ludhiana (Applicant in  person)

before this Hon’ble Tribunal.
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N' Gma ||] Kapil Arora <aroraengineers@gmail.com>

Complaint against District Mandi Officer & DGM Punjab Mandi
Board for their act of burning of Garbage in huge quantity at
Wholesale vegetable market, Bahadur Ke Road, Ludhiana with
the help of unknown persons- an Act against SWM Rules 2016
- request to issue take action as per law.

Arora Engineers <aroraengineers@gmail.com> Tue, Apr 1, 2025 at 9:57 AM
To: dc.ldh@punjab.gov.in, ceeldh.ppcb@punjab.gov.in, ceeludhiana@yahoo.com,
commissionermcl@gmail.com

1. The Deputy Commissioner
Mini Secretariat
Ludhiana

2. The Chief Engineer

Punjab Pollution Control Board
Focal Point

Ludhiana

3. The Municipal Commissioner
Municipal Corporation

Zone D, Sarabha Nagar
Ludhiana

Subject: Complaint against District Mandi Officer for act of burning of Garbage in huge
quantity at Wholesale vegetable market, Bahadur Ke Road, Ludhiana - Act against SWM
Rules 2016 - request to take action as per law.

Reference:
1. NGT orders in M.A. 63 of 2024 in disposed of O.A. 199 of 2023
2. PPCB recommendations and directions in O.A. 199 of 2023

Sirs,

This is for your information and immediate necessary action that the District Mandi
Officer in active Connivance with the DGM, Punjab Mandi Board with the help of
unknown persons have put the garbage on fire in Wholesale Vegetable Market located at
Bahadur Ke Road, Ludhiana.

It is pertinent to mention here that as per directions issued by Committee comprising of
DC, MC and PPCB in O.A. 199 of 2023 filed by the undersigned complainant, the Punjab
Mandi Board was to collect, Segregate and dispose the garbage in scientific manner as
per SWM Rules 2016 within the Wholesale Vegetable Market, however the District Mandi
Officer along with DGM of Punjab Mandi Board are frequently burning the garbage with
the help of unknown persons resulting into major damage to the Environment, further
resulting into health issues with the inhabitants of nearly localities. It is pertinent to
mention here that the Misc. Application No. 63 of 2024 is subjudiced and the NGT has
already directed the DGM, Punjab Mandi Board to dispose the Garbage within two weeks
and ro appear before Hon'ble Bench on next date of hearing but DGM, Punjab Mandi
Board, instead of start disposing the garbage as per SWM Rules 2016, has put it on fire
again.

One Video clicked today i.e. on 01-04-2025 along with two photographs depicting the
burning of Garbage in Wholesale Vegetable Market are produced herewith for ready
reference and immediate necessary action.

12
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You are requested to take lawful action against the District Mandi Officer as well as DGM
Punjab Mandi Board for their act of frequent damage to Environment by burning the
garbage within the Wholesale Vegetable Market again and again with the help of
unknown persons.

Regards

Er. Kapil Dev

Petitioner No. 1

(M.A 63 of 2024)

in disposed of O.A. 199 of 2023
Mob. 98720-07872,

3 attachments

IMG-20250401-WA0006.jpg
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ANNEXURE PM-10

Two photographs depicting burning of garbage on 01-04-2025
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ANNEXURE PM-11

Two photographs depicting burning of garbage on 06-04-2025
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ANNEXURE PM-12

Eight photographs depicting increase in heaps/piles of garbage on 22-06-2025

24-06-2025, 27-06-2025 & 03-07-2025 and no lifting of garbage from impugned
Mandi
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Ludhlana Punjab, Indla
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ANNEXURE PM-13

EIGHT PHOTOGRAPHS CLICKED ON 04-07-2025 DEPICTING GARBAGE DUMPED AT VARIOUS
LOCATION WITHIN IMPUGNED MANDI (ALONG WITH LATEST TRACES OF BURNT GARBAGE)
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ANNEXURE PM-14

NEWS PUBLISHED IN DAINIK BHASKAR ON 30-05-2025

AISG <61

T
T

TH
R E, a1 AR AT
ERYa w9 3 e @l

ST @ T @ R | S S

1 T & o T o WS

' had dIg;
TEE 1 o S &

&

» IcieR SISURI ASH #sl 3 Sl Bl e,
GPIFGR Sicl- APTE

PG WP U

05-2025

NEWS PUBLISHED IN DAINIK BHASKAR ON 23

i, QIR 2378, 2025 | 06

#, S i T
¥, 96 A MUK} d @D W,

gffrnaR®R

HETE TS Sl TREYI i
P b

aﬂa—maﬁzan:nﬁﬂ

ﬁEF

SIRET st
it #Hsl

[

R, 3 DR B

R SR ] IR 8 A
9| i E W FhE Y S AR
T TR & e 5

FEE )

m mmmw w\
EFEREEF

mm mewmmma _

L

.

B “m“mﬂw.

w
mmwwm *
.WM hwme;mm‘Ww

FekE wwmwmmm
wm
e

wﬂmdm“w 4L memmﬁmwm“

ERNEFSsSPREFFCERFERE FEMD & F F A5



27

Pret

191

At A e PRATS TS DI T8

NEWS PUBLISHED IN DAINIK BHASKAR ON 12-06-2025
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NEWS PUBLISHED IN DAINIK BHASKAR ON 02-07-2025
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ANNEXURE PM-15

SIXPHOTOGRAPHS CLICKED ON 04-07-2025 DEPICTING SALE OF BANNED SINGLE USE
PLASTIC AT IMPUGNED MANDI

;.C; GPS Map Camera

7 Ludhiana, Punjab, India

# , Govind Pura, Ludhiana, Punjab 141008, India
¢ Lat 30.939995° Long 75.847578°
L'y 04/07/2025 06:40 AM GMT +05:30

o ) e

I

§ - K 6Ps Map Camera |
Ludhiana, Punjab, India

Wrgx+r8x New Sabzi Mandi, Govind Pura,
Ludhiana, Punjab 141008, India

Lat 30.940014° Long 75.848246°

04/07/2025 06:41 AM GMT +05:30

S N




194

\;’j GPS Map Camera

Ludhiana, Punjab, India
, Govind Pura, Ludhiana, Punjab 141008, India
Lat 30.940004° Long 75.847319°

§ 04/07/2025 06:39 AM GMT +05:30

) 6PSs Map Camera

“8 Ludhiana, Punjab, India
Wrgx+r8x New Sabzi Mandi, Govind Pura,
Ludhiana, Punjab 141008, India
Lat 30.940032° Long 75.848493°
04/07/2025 06:41 AM GMT +05:30
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¥ SRR
§ Ludhiana, Punjab, India
:* , Govind Pura, Ludhiana, Punjab 141008, India

| Lat 30.94002° Long 75.84753°
Ln.,- 04/07/2025 06:39 AM GMT +05:30

Newr N A

£ 6Ps Map Camera

Ludhiana, Punjab, India

, Govind Pura, Ludhiana, Punjab 141008, India
Lat 30.939995° Long 75.847578°
04/07/2025 06:40 AM GMT +05:30
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
AT PRINCIPAL BEN CH, NEW DELHI

in

(in M.A, No. 63 of 2024 in disposed of 0.A. No. 199 of 2023)

AFFIDAVIT
Publjc Action Committee & ors. .. Applicants
Vs.
State of Punjabg ors. Respondents

Afﬁd?.Vit regarding objections by Er. Kapil Dev (aged 49 years) s/o Sh.
Jagdish Chander, 1/, #186-E, BRS Nagar, Ludhiana against reply dated
05-05-2025 filed by Respondent No. 4,

RESPECTFULLY SHOWETH:

I, the above mentioned deponent do hereby solemnly affirm and
declare as under:-

1. That the deponent (Applicant No. 1) is filing objections against reply
dated 05-05-2025 fileq by Respondent No. 4 before this Hon’ble
Tribunal.
2. That the Para No. 1 to 5 along with Annexures of this affidavit are
— being submitted for kind consideration by this Hon’ble Tribunal.
l /( _ ? P ?)(_
¢

d 2 of this affidavit are true
— and correct. No part of it is false, and nothing material has been kept

concealed therefrom.

Place: Ludhiana TIFIEU
Dated: 04.07.2025 ATTEGTSD AS IDEN DEPONENT
I . -
‘.‘rsfv;g, ;’;Z IJCPU"CM/Exuu(a,m \ > '7~0>—:\5 Y.
Upresssjog b,C/Shc has Siyneq Thump ¥ TARY PUBLI =
o my Prcscnce, r;!%r)} HHIANA (rs)
: 4 JuL 2025

1
G Scanned with OKEN Scanner




7/4/25, 11:03 AM Gmail - Service of documents in M.A. 63 of 2024

197

Nl Gma|l Kapil Arora <aroraengineers@gmail.com>

Service of documents in M.A. 63 of 2024

Arora Engineers <aroraengineers@gmail.com> Fri, Jul 4, 2025 at 11:02 AM
To: Siddharth.mittal@gmail.com, commissionermcl@gmail.com,
pmb.chairman@punjab.gov.in, pmb.dmoldh@punjab.gov.in,
chairman.ptl.ppcb@punjab.gov.in, cs@punjab.gov.in

Dear sir

PFA Objections by Applicant to reply dated 05-05-2025 by R-4 in MA 63 of 2024 (in
disposed of case O.A. 199 of 2023) as Service of Set of Documents.

Regards
Er. Kapil Dev
Applicant No. 1

MA 63 of 2025 in O.A. 199 of 2023
Mob. 98720-07872

@ Objections by Applicant against Reply dated 05-05-2025 of R-4.pdf
8704K

https://mail.google.com/mail/u/0/?ik=939ae5cd2d&view=pt&search=all&permmsgid=msg-a:r-3775812675856562260&simpl=msg-a:r-3775812675... 11



